Tenth Lok Sabha
V Session (24/11/1992 to 23/12/1992)

'LOK SABHA

BULLETIN—PART I
[Bricf Record of Proceedings]

Tuesday, November 24, 1992/Agrahayana 3, 1914 (Saka)

No. 152
11 AM.
1. National Anthem
The National Anthem was played.

2. Obituary References

The Speaker, Sarvashri P.V. Narasimha Rao, Arjun Singh,
Atal Bihari Vajpai, Vishwanath Pratap Singh, Somnath Chatter-
jec, Indrajit Gupta, Ebrahim Sulaiman Sait and P.G. Narayanan
made rcferences to the passing away of Justice M. Hidayatullah,
former Vice-President of India, Dr. C.B. Singh, a Member of
Third Lok Sabha, Shri Chandra Mohan Singh Negi, a Mcmber of
Eighth and Ninth Lok Sabha, Shri Ziaur Rahman Ansari, a
Member of Fifth, Scventh and Eighth Lok Sabha, Shri K.G.
Deshmukh, a Mcmber of First, Second, Fourth and Fifth Lok
Sabha and Dr. Baldev Prakash, a Mcmber of Sixth Lok Sabha.

Thereafter, Mcmbers stood in silence for a short whilc as a
mark of respect to the deceased.

3. Starred Questions

Starred Question Nos. 1 and 2 were orally answercd. Replics to
Starred Question Nos. 3—20 werc laid on the Tablc.

4. Unstgrred Questions

Replies to Unstarred Question Nos. 1—10, 12—57 and 59—230
were laid on the Table.



5. Observation by Speaker

The Speaker informed that on 7 September, 1992 a notice was
received from the Registrar of the High Court of Delhi, i in the matter
of Civil Miscellancous Petition No. 4794 of 1992 in Civil Writ. Petition
No. 3323 of 1990 regarding the Sixty-first chort of the Public
Accounts Committee (1986-87), requiring the Secretary-General, Lok
Sabha, to appear before the High Colirt personalfy- or through
counsel to show cause against the admission of the Writ Petition.

As per well established practice and convention of the House, the
Secretary-General, Lok Sabha, was asked not to respond to the
notice. I had passed on the relevant papers to the Minister of Law &
Justice for taking such action as he might deem fit to apprise the
High Court of the correct constitutional position and well establishcd
conventions of thc House.

6. Papers laid on the Table

The following papers were laid on the Table:—

(1) (1) A copy of the Annual Report (Hindi and English
versions) of the Kendriya Hindi Shikshan Mandal, Agra,
for the year 1989-90.

(ii)) A copy of the Annual Accounts (Hindi and English
versions) of the Kendriya Hindi Shikshan Mandal, Agra,
for the year 1989-90 along with Audited Report thereon.

(iii) A copy of the Review (Hindi and English versions) by
the Government on the working of the Kendriya Hindi
Shikshan Mandal, Agra, for the year 1989-90.

(2) A statement (Hindi and English versions) showing reasons for
delay in laying the papers mentioned at (1) above.

(3) A copy each of the following Notifications (Hindi and English
versions) under section 26 of the Enavironment (Protection)
Act, 1986:—

(i) The Environment (Protection) Fifth Amendment Rules,
1992 published in Notification No. G.S.R. 688(E) in
Gazette of India dated the 24th July, 1992.

(ii) The Environment (Protection) Sixth Amendment Rules,
1992 published in Notification No. G.S.R. 733(E) in
Gazette of India dated the 24th August, 1992.
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(4) A copy each of the following Ordinances (Hindi and English
versions) under article 123(2)(a) of the Constitution:—
(i) The Essential Commodities ($pecial Provisions) Amend-
ment Ordinance, 1992 (No. 12 of 1992) promulgated by
the President on the 27th Augmt, 1992.

(i) The Indian Medical Council (Amendment) Ordinance,
1992 (No. 13 of 1992) promulgated by the President on
the 27th August, 1992.

(iii) The Dentists (Amendment) Ordinance, 1992 (No. 14 of
1992) promulgated by the President on the 27th August,
1992.

(iv) The Interest on Delayed Payments to Small Scale and
Ancillary Industrial Undertakings Ordinance, 1992
(No. 15 of 1992) promulgated by the President on the
23rd September, 1992.

(v) The Delhi Development (Amendment) Ordinance, 1992
(No. 16 of 1992) promulgated by the President on the
24th September, 1992.

(vi) The Industrial Finance Corporation (Transfer of Under-
taking and Repeal) Ordinance, 1992 (No. 17 of 1992)
promulgated by the President on the 1st October, 1992.

(vii) The Multimodal Transportation of Goods Ordinance,
1992 (No. 18 of 1992) promulgated by the President on
the 16th October, 1992.

(viii) The National Highways (Amendment) Ordinance, 1992
(No. 19 of 1992) promulgated by the President on the
23rd October, 1992.

(ix) The Wild Life (Protection) Amendment Ordinance, 1992
(No. 20 of 1992) promulgated by the President on the
23rd October, 1992.

(5)- A copy of the Leaders of Opposition in Parliament (Allowan-
ces, Medical and other Facilities) Amendment Rules, 1992
(Hindi and English versions) published in Notification No.
G.S.R. 745(E) in Gazette of India dated the 27th August, 1992
under sub-section (3) of Section 10 of the Sdlary and Allow-
amces of Leaders of Opposition in Parliament Act, 1977.
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(6) A copy of the Railways Red Tariff (Amendment) Rules, 1992
(Hindi and English versions) published in Notification No.
G.S.R. 275 in Gazette of India dated the 6th June, 1992 under
section 199 of the Railways Act, 1989.

() A copy each of the following papers (Hindi and English
versions):—
(i) Memorandum of Understanding between the Indian Rail-

way Construction Company Limited and the Ministry of
Railways for the year 1992-93.

(ii) Memorandum of Understanding between the RITES and
the Ministry of Railways for the year 1992-93.

(8) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Advanced Study,
Shimla, for the year 1990-91 along with Audited
Accounts.

(i1) A copy of the Review (Hindi and English versions) by
the Government on the working of the Indian Institute of
Advanced Study, Shimla, for the year 1990-91.

(9) A statement (Hindi and English versions) showing reasons for

delay in laying the papers mentioned at (8) above.

(10) (i) A copy of the Annual Report (Hindi and English
versions) of the Sahitya Akademi, New Delhi, for the
years 1990-91 along with Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by
thc Government on the working of the Sahitya Akadcmi,
New Dclhi, for the years 1990-91.

(11) A statement (Hindi and English versions) showing rcasons for

delay in laying the papers mentioned at (10) above.

7. Bill passed by Rajya Sabha Laid on the Table

Secrctary-General laid on the Table the Sick Industrial Companies
(Special Provisions) Amendment Bill, 1992, as passed by Rajya
Sabha.

8. Report of the Committee on Subordinate Legislation

SHRI SOMNATH CHATTERIJEE presented the Sixth Report
(Hindi and English versions) of thc Committee on Subordinate
Legislation:
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9. Report of the Committee on Government Assurances.

DR. LAXMINARAIN PANDEY presented the Eighth Report
(Hindi and English versions) of the Committee on Government
Assurances.

10. Report of the Railway Convention Committee

SHRI M. BAGA REDDY presented Second Report (English and
Hindi versions) of the Railway Convention Committee on ‘Purchase
of Electric Locomotives from M/s. ABB, Switzerland by the Indian
Railways’'.

11. Government Bills — Introduced

(1) The Delhi Municipal Corporation (Amendment) Bill, 1992.

(2) The Cine-workers Welfare Cess (Amendment) Bill, 1992.

(3) The National Council for Teacher Education Bill, 1992.

(4) The Essential Commodities (Special Provisions) Amendment

Bill, 1992.
12. Statement regarding Ordinance — Laid on the Table

An explanatory statement (Hindi and English versions) giving
recasons for immediate legislation by the Essential Commodities
(Special Provisions) Amendment Ordinance, 1992, was laid on the
Table.

13. Matters under Rule 377

(1) Shri K. Pradhani raised a matter regarding need toprovide

central assistance to farmers in drought prone districts of Orissa.

(2) Shri V.S. Vijayaraghavan raised a matter regarding need to give
central assistance to the Kerala Government for providing relief to
Cyclone affected people.

(3) Kumari Frida Topno raised a matter regarding meed to provide
minimum wages and basic amenities like housing, medical assistance
etc. to tribal workers engaged in mining activities in Birmitrapur,
Sundergarh district, Orissa.

(4) Shri Santosh Kumar Gangwar raised a matter regarding need to
set up an clectronic telephone exchange at Bareilly, Uttar Pradesh.

(5) Shri Ram Prasad Singh raised a matter regarding need to
exclude Kaimur hilly region in Bihar from the forest reserve area.
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(6) Shri Devi Bux Singh raised a matter regarding need to open
more cooking gas outlets in Unnao district, Uttar Pradesh.

(7) Shri Ramashray Prasad Singh raised a matter regarding need to
formulate a long term scheme to solve drinking water problem in
Jahanabad Parliamentary Constituency, Bihar.

(Lok Sabha adjourned at 1.31 P.M. and re-assembled at 2.35 P.M.)
14. Government Bills — passed
(1) The Central Agricultural University Bill, 1992

Time recommended : 2 Hrs.
Time taken : 2 Hrs. 35 Mts.

The motion for consideration of the Bill was moved by Shri Balram
Jakhar.

The following members took part in the debate:—
(1) Shri S.N. Vekaria
(2) Shri Sriballav Panigrihi
(3) Shri Mohan Singh (Deoria—U.P.)
(4) Shri Uddhab Barman
(5) Dr. C. Silvera )
(6) Shri V. Dhananjaya Kumar
(7) Shri Yaima Singh Yumnam
(8) Dr. Kartikeswar Patra
(9) Shri Ramashray Prasad Singh
(10) Shri Rajnath Sonker Shastri
(11) Prof. K.V. Thomas
(12) Shri Girdhari Lal Bhargava
(13) Dr. Asim Bala
(14) Shri Nitish Kumar
(15) Shri Peter G. Marbaniang
(16) Shri Venkateswarlu Ummareddy

Shri Balram Jakhar replied to the debate.
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The motion for consideration was adopted and clause-by-clause
consideration of the Bill was taken up.

Clauses 2 to 43 were adopted.

The Schedule was adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Balram
Jakhar.

The following members took part in the debate:—
(1) Shri George Fernandes
(2) Shri Balram Jakhar

The motion was adopted and the Bill was passed.
(2) The Citizenship (Amendment) Bill, 1992

Time recommended : 1 Hr.
Time taken : 1 Hr. 12 Mts.

The motion for consideration of the Bill was moved by Shri S.B.
Chavan.
The following members took part in the debate:—
(1) Prof. Prem Dhumal
(2) Shri Bolla Bulli Ramaiah
(3) Shri Sharad Dighe
(4) Dr. Sudhir Ray
(5) Shri Surya Narain Yadav
(6) Shri Tej Narayan Singh
(7) Shri Madan Lal Khurana
(8) Shri A. Charles
(9) Prof. Malini Bhattacharya
(10) Dr. K.D. Jeswani
(11) Shri Syed Shahabuddin

Shri S.B. Chavan replied to the debate.

The motion for consideration, was adopted and clause-by-clause
consideration of the Bill was taken up.
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Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri S.B.
Chavan.

The motion was adopted and the Bill was passed..
*15. Report of Business Advisory Committee

Shri Saifuddin Choudhury presented the Twenty-second Report of
the Business Advisory Committee.

6.22 P.M. .
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2#
November, 1992) o
¥ C. K. JAIN,
Secretary-General.
.‘)!-"“

® At 556 P.M.

MGIP(PLU)MRND—4038L.8—24-11-92.



LOK SABHA

BULLETIN—PART 1
[Bricf Record of Procccdings)

Wednesday, November 25, 1992/Agrahayans 4, 1914 (Saka)

No. 153

11 AM.

1. Starred Questions

Starrcd Question Nos. 21, 22, 24—28 wcrc orally answcred.
Replics to Starrcd Qucstion Nos. 23 and 29—40 were laid on the
Tablc.
2. Unstarred Questions

Rcplics to Unstarrcd Question Nos. 231—258, 260—283, 285—291,
293—296, 298—323, 325—330, 332—359, 361—363 and 365—460
were laid on the Table.
3. Question of Privilege

Shri Harin Pathak raiscd a qucstion of privilcge against thc policc
officcr who allegedly assaultcd him in Ahmcdabad on 23 November,
1992. Scvcral members sought the reference of the matter to the
Commiittec of Privilcges. Thercupon, the Spcaker obscrved that the
matter was scrious and hc would look into it and dccide it properly.

(Lok Sabha adjourned at 1.04 P.M. and re-assembled at 2.05 P.M.)

4. Papers Liad on the Table

The following papcrs were laid on the Tablc:—

(1) A copy of thc Company Law Board (Fccs on Applications and
Pctitions) (Amcndment) Rules, 1992 (Hindi and English ver-
sions) published in Notification No. G.S.R. 787(E) in Gazette
of India dated the 29th Scptember, 1992 under sub-scction (3)
of scction 642 of thc Companics Act, 1956.

(2) A copy cach of the following Notifications (Hindi and English
versions) under sub-scction (3) of scction 6 of thc Esscntial

1



Commoditics Act, 1955:—
(I) (i) The Pulscs, Edible Oilsccds and Edible Oils (Storage

(ii)

aIn ()

(ii)

Control) Third Amcndment Order, 1992 published in
Notification No. S.0. 612(E) in Gazcttc of India datcd
the 10th August, 1992.

The Pulscs, Edible Oilsceds and Ediblc Oils (Storage
Control) Fourth Amcndment Order, 1992 published in
Notification No. S.0. 730(E) in Gazcttc of India dated
the 1st October, 1992,

A copy of thc Annual Rcport (Hindi and English
versions) of the National Cooperative Consumers’
Federation of India Limited, New Dclhi, for the ycar
1991-92 along with Auditcd Accounts.

A copy of thc Review (Hindi and English versions) by
thc Government on the working of thc National
Coopcrative Consumers’ Federation of India Limited,
New Delhi, for the ycar 1991-92.

(3) A copy of thc Annual Report (Hindi and English versions) of
the National Facility for Animal Tissuc and Ccll Culture, Punc,
for the ycar 1991-92 alongwith Audited Accounts.

(4) A copy of thc Rcview (Hindi and English versions) by the
Government on the working of the National Facility for
Animal Tissuc and Ccll Culturc, Punc, for the ycar 1991-92.

(5) A copy cach of the following statcments (Hindi and English
versions) showing action takcen by thc Government on various
assurances, promiscs and undcrtakings given by the Ministers
during the various scssions of Eighth, Ninth and Tenth Lok

Sabha:—
(i) Statement No. XXXI — Ninth Session, 1987
(ii) Statement No. XXX — Tenth Session, 1988
(iii) Statement No. XXVI — Eleventh Session, 1988 Eighth
(iv) Statement No. XXIII — Twelfth Session, 1988 Lok
(v) Statement No. XXIII — Thirteenth Session, 1989 Sabha
(vi) Statement No. XIX — Fourteenth Session, 1989
(vii) Statement No. XVI — First Session, 1989
(viit) Statement No. XVII — Second Session, 1990
(ix) Statenmdent No. X1l — Third Session, 1990 Ninth
(x) Statement No. XI — Sixth Session, 1990 Lok
(xi) Statement No. X — Seventh Session, 1991 Sabha
(xti)-Statement No. IX — First Session, 1991
(xii) Statement No. VI — Second Secssion, 1991 Tenth
(xiv) Statement No. 1V — Third Session, 1992 Lok
(xv) Statement No. |l — Fourth Session, 1992 Sabha
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(6) A copy cach of thc following papers (Hindi and English
versions) under sub-scction (1) of scction 619A of the Com-
panics Act, 1956:—

(i) Revicw by thc Government on the working of the Indian
Pctrochemicals Corporation Limitcd, Vadodra, for thc
ycar 1991-92.

(i) Annual Rcport of thc Indian Pctrochcmicals Corporation
Limited, Vadodra, for thc ycar 1991-92 along with
Audited Accounts and comments of the Comptroller and
Auditor General thercon.

(7) (i) A copy of thc Annual Rcport (Hindi and English
versions) of the Indian Farmers Fertiliser Coopcrative
Limited, Ncw Dclhi, for thc ycar 1991-92 along with
Audited Accounts.

(i) A copy of thc Revicw (Hindi and English vcrsions) by
thc Government on the working of the Indian Farmers
Fcrtiliscr Cooperative Limitcd, New Dclhi, for the ycar
1991-92.

(8) (i) A copy of thc Annual Rcport (Hindi and English
versions) of the Krishak Bharati Coopcrative Limited,
New Dclhi, for the ycar 1991-92 along with Audited

Accounts.

(ii)) A copy of the Review (Hindi and English versions) by
thc Government on the working of the Krishak Bharati
Coopcrative Limitcd, New Dclhi, for the ycar 1991-92.

(9) A copy of thc Report (Hindi and English versions) of the
Comptrolicr and Auditor General of India — Union Govern-
ment—(No. 15 of 1991) (Commcrcial) — Hcavy Enginccring
Corporation Limitcd undcr article 151 (1) of the Constitution.

(10) A copy cach of the following papers (Hindi and English
versions) under sub-scction (1) of scction 619A of thc Com-
panics Act, 1956:—

(i) Revicw by the Government on the working of the Tca
Trading Corporation of India Limitcd, Calcutta, for the
ycar 1990-91.
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(ii) Annual Rcport of thc Tca Trading Corporation of India
Limited, Calcutta, for thc ycar 1990-91 along fwith
Audited Accounts and comments of the Comptroller and
Auditor General thcrcon.

(11) A statcment (Hindi and English versions) showing rcasons for
dclay in laying thc papers mentioned at (10) above.

5. Assent to Bills

(i) Sccrctary-Gencral laid on the Table the following cight Bills
passcd by thc Houscs of Parliamcent during the last Scssion and
asscntcd to by thc Prcsident:—

(1) The Appropriation (Railways) No. 3 Bill, 1992.

(2) Thc Appropriation (Railways) No. 4 Bill, 1992.

(3) The Jammu and Kashmir Appropriation (No. 2) Bill, 1992.

(4) The Appropriation (No. 3) Bill, 1992.

(5) The Appropriation (No. 4) Bill, 1992,

(6) The Rchabilitation Council of India Bill, 1992.

(7) The Indo-Tibctan Border Police Force Bill, 1992

(8) Thc Banking Companics (Acquisition and Transfcr of
Undcrtakings) Amcndment Bill, 1992

(ii) Sccrctary-General also laid on the Tablc copics duly authenti-
catcd by thc Sccctary-General of thc Rajya Sabha, of the
following ten Bills passcd by thc Houscs of Parliament during
the last scssion and asscnted to by thce President:—

(1) The Constitution (Scventicth Amcndment) Bill, 1992
(2) The Constitution (Scventy-first Amendment) Bill, 1992

(3) The Jammu and Kashmir Statc Lcgislaturc (Dclcgation of
Powcrs) Bill, 1992

(4) The Forcign Trade (Dcvelopment and Rcgulation) Bill, 1992
(5) The Indian Ports (Amendment) Bill, 1992

(6) Thc Bhopal Gas Lcak Disaster (Proccssing of Claims)
Amcndment Bill, 1992
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(7) Thc National Watcrway (Kollam-Kottapuram strctch of West
Coast Canal and Champakara and Udyogmandal Canals)
Bill, 1992

(8) Thc Capital Issucs (Control) Rcpcal Bill, 1992

(9) The Spccial Court (Trial of Offcnces Rclating to Transac-
tions in Sccuritics) Bill, 1992

(10) Thc Army (Amcndment) Bill, 1992,

6. Motion Regarding Report of Joint Committee—Extension of Time
Shri Sharad Dighc movcd the following motion:—

“That this Housc do cxtcnd up to thc last day of thc Budgct
Scsstion 1993, the time for presentation of the report of the
Joint Committce on Copyright (Sccond Amendment) Bill,
1992 further to amend the Copyright Act, 1957.”

The motion was adopted.

7. Motion regarding Twenty-Second Report of Business Advisory
Commiltee
Shri P.R. Kumaramangalam movcd the following motion:—
“That this Housc do agrcc with thc Twenty-sccond Report of the
Busincss Advisory Committee prescnted to the Housc on
thc 24th Novcember,, 1992."

Thc motion was adopted.
8. Matters under Rule 377
(1) Shri Gopi Nath Gajapathi raiscd a matter rcgarding nced to

takc steps for stopping mining opcration inside the Similipal
Wildlifc Sanctuary, Orissa.

(2) Kumari Vimla" Verma raiscd a matter rcgarding nced to
provide rescrvation facility at Sconi Rajlway Station and also
to introducc a super-fast train from ‘Jabalpur to Ncw Dclhi

via Beena.

A3) Shri Anantrao Dcshmukh raiscd a matter rcgarding nced to
consider the proposals of Maharashtra Statc rcgarding trans-
mission of gas from Bombay High to North India.



(4) Shri Bhagwan Shankar Rawat raiscd a mattcr rcgarding ncced
for cxtending natural gas pipc linc upto Agra for improving
power gencration and sctting up of ncw industrics in Agra.

(5) Shri Rajvir Singh raiscd a mattcr rcgarding nccd for sctting
up of gas bascd powcr plants at Anola, Shahjahanpur and
Jagdishpur, Uttar Pradcsh.

(6) Shri Surya Narain Yadav raiscd a mattcr rcgarding nced to
sct up industrics in Saharsa Parliamcntary Constitucncy,
Bihar.

(7) Shri Jitcndra Natha Das raiscd a mattcr rcgarding nced to
opcn morc LPG outlets in divisional district town, Jalpaiguri,
West Bengal.

(8) Shri Birbal raiscd a mattcr rcgarding nced to announcc
higher procurcment price for Narma Cotton.

9. Discussion Under Rule 193

Timc permissiblc: 2 Hrs.
Timc taken: 3 Hrs. 53 Mts.

Shri Indrajit Gupta raiscd a discussion rcgarding thc scrious
situation affccting agriculturc and farmers interests duc to increcasc in
the prices of fertilizers and import of whcat.

The following members took part in the debatc:—
(1) Shri Nathuram Mirdha
(2) Shri Atal Bihari Vajpai
(3) Shri Gceorge Fcrnandcs
(4) Shri Sudhir Sawant
(5) Shri Amal Datta
(6) Shri C. Srccnivaasan

(7) Shri Madan Lal Khurana



(8) Shri Digvijaya Singh
(9) Shri Surya Narain Yadav
(10) Shri Sobhanadrccswara Rao Vaddc
The discussion was not concluded.
6.12 P.M.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 26th November,
1992)

C.K. JAIN,
Secretary-General.

MGIP(PLUYMRND—4075L5—25.11.92.



LOK SABHA

BULLETIN—PART 1
[Bricf Record of Procecdings]

Thursday., November 26, 1992/Agrahayana 5. 1914 (Saka)

No. 154

11 AM.
1. Starred Questions

Starrcd Qucstion Nos. 41—45 wcrc orally answcred. Replics to
Starred Qucstion Nos. 46—60 wcre laid on the Table.

2. Unstarred Questions

Rceplics to Unstarred Question Nos. 461—466. 468—515. 517—580
and 582—690 were laid on the Table.

(Lok Sabha adjourned at 1.16 P.M. and re-assembled at 2.20 P.M.)

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Veterinary Council of India (Standard of
Professional  Conduct. Etiquette and Code of Ethics., for
Veterinary Practitioners) Rcgulations. 1992 (Hindi and English
versions)  published in Notification No. G.S.R. 395(E) in
Gazctte of India dated the 1st April, 1992 together with a
corrigcndum thercto published in Notification No. G.S.R.
651(E) (Hindi and English versions) in Gazctte of India datcd
the 1st July, 1992 under sub-scction (3) of scction 66 of the
Indian Vcterinary Council Act, 1984.

(2) (i) A copy of the Annual Accounts (Hindi and English
versions) of the Vetcrinary Council of India for the ycar
1990-91 together with Audit Rcport thercon.

(ii) A statcment (Hindi and English versions) rcgarding

1
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Review by the Government on the Audited Accounts of
thc Vcterinary Council of India for thc ycar 1990-91.

(3) A copy of the Notification No. S.0. 842(E) (Hindi and English
versions)  published in Gazette of India dated the
17th November, 1992 containing Order indicating the supplies
of fertiliscrs to be made by domestic manufacturers of fertiliser
to various States, Union Territorics’Commodity Board during
the period from 1st October, 1992 to 31st March, 1993 (Rabi
92-93 scason) undcr sub-scction (6) of section 2 of the Essential
Commoditics Act, 1955.

(4) (i) A copy of thc Annual Report (Hind and English ver-
sions) of thc National Co-opcrative Dairy Fedcration of
India Limitcd, Anand. for thc ycar 1991-92 along with
Audited Accounts.

(ii)) A copy of thc Revicw (Hindi and English versions) by
thc Government on the working of thc National Co-
operative Dairy Fedcration of India Limited. Anand. for
the ycar 1991-92.

4. Matters Under Rule 377

(1) Shri Era Anbarasu raiscd a matter regarding need to amend the
Hindu and Spccial Marriages Acts in order to remove ‘epilcpsy’ as
onc of the grounds for divorce.

(2) Shri Manphool Singh raiscd a matter regarding nced to solve
watcr logging problem in the villages adjoining Ghaggar control canal
in Rajasthan.

(3) Shri Manabendra Shah raiscd a matter regarding necd for
allocation of morc funds to Uttar Pradcsh Governmcent for thi
development of hilly regions of the state.

(4) Dr. Ramcsh Chand Tomar raised a matter regarding need to
convert  Delhi-Saharanpur National Highway into a. four lanc
Highway.

(5) Shri Chhedi Paswan raiscd a matter regarding need for a by-

pass on thc National Highway passing through Sasaram, Bihar to
prevent road accidents in Sasaram.
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(6) Dr. R. Sridharan raiscd a matter regarding nccd to formulate a
Central Scheme to check the growing incidents of femalc infanticide
in certain areas of Tamil Nadu.

(7) Shri Sobhanadrecswara Rao Vadde. raised a matter regarding
nced to impose prohibition in Andhra Pradesh and compensate the
State Government against the losses of revenue arising out of
implementation of prohibition.

5. Government Bill—Under Consideration

Time allotted: 1 Hour.
Time taken: 1 Hour 28 Mts.

The Advocates (Amendment) Bill, 1992

The motion for consideration of the Bill was moved by Shri H.R.
Bhardwaj.

Threc amendments for the circulation of the Bill for the purposc of
cliciting opinion thcrcon were moved by Sarvashri Mohan Singh,
Girdhari Lal Bhargava and Rasa Singh Rawat.

The following mcmbers took part in the dcbate:—

(1) Shri Guman Mal Lodha

(2) Shri Sharad Dighe

(3) Shri R. Naidu Ramasamy

(4) Shri Mohan Singh

(5) Shri M. Ramanna Rai

(6) Shri Rajnath Sonker Shastri

(7) Shri Kodikkunnil Suresh

(8) Shri George Fernandcs

(9) Shri Vijay Kumar Yadav (Speech unfinished)
The discussion was not concluded.

6. Discussion Under Rule 193
Time allotted: 2 Hours.
Time taken: 8 Hours 32 Mts.

Discussion regarding the serious situation affecting agriculture and
farmers interests duc to increase in the prices of fertilizers and import
of wheat raiscd by Shri Indrajit Gupta on the 25th November,:1992,

contineud.
The following members took part in the debate:—
(1) Shri Vishwanath Pratap Singh



(2) Shri Harchand Singh

(3) Shri Bhogendra Jha

(4) Shri H.D. Devegowda

(5) Shri S. Mallikarjunaiah

(6) Shri Kamal-Uddin Ahmed
(7) Shri Rajvir Singh

(8) Shri Tarun Gogoi

(9) Shri Satyapal Singh Yadav
(10) Smt. Sushecla Gopalan.
(11) Shri V.S. Vijayaraghavan
(12) Shri Dattatraya Bandaru
(13) Shri Anandrao Deshmukh
(14) Shri Sudhir Giri

(15) Dr. Parshuram Gangwar
(16) Shri Tcj Narayan Singh
(17) Shri V. Krishna Rao

(18) Shri Kodikkunnil Surcsh
(19) Shri Ramashray Prasad Singh
(20) Shri Oscar Fcrnandces

(21) Shri Sycd Masudal Hossain
(22) Shri V. Dhananjaya Kumar

The discussion was not concludcd.
8.40 P.M.

(Lok Sabha adjourned iill 11 A.M. on Friday, the 27th November,
1992)

C.K. JAIN,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Friday, November 27, 1992/ Agrahayana 6, 1914 (Saka)

No. 155
11 A M.

1. Starred Questions

Starred Question Nos. 61—63, 66, 67, 70, 71, 74 and 75 were orally
answered. Replies to Starred Question Nos. 64, 65, 68, 69, 72, 73 and
76—80 wcre laid on the Table.

2. Unstarred Questions
Replies to Unstarred Question Nos. 692—724, 726, 728—790,
792—800 and 802—920 were laid on the Table.

3. Question of Privilege

In rcgard to the question of privilege raised by some mcmbers
regarding a report appearing in the newspapers about allcged
ccnsoring of information given to the Joint Parliamentary Committec
on the Securities Scam by the Government, the Speaker informed the
House that he had withhcld his consent to the notices of privilcge.
The Spcaker pointed out that the J.P.C. was a mini-Parliament. The
Speaker ruled that if something in the document produced before the
Committee was found erased, thc Committee could then ask the
Govcrnment as to what was erased and the officers would be duty-
bound to produce those before the Committee and if the plea of
public interest was taken for not producing the details, then it was
the Speaker who would take a final decision in the matter and that
stage had not yet come. At present, he would leave it to the
Committcc to take a decision in the matter. The Speaker observed
that in the intcrest of the working of the Committee, such matters
should not be raised on the floor of the House.

(Lok Sabha adjourned at 1.17 P.M. and re-assembled at 2.25 P.M.)
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*4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Notification No. S.R.O. 145 (Hindi and English
versions) published in Gazette of India dated the 18th July,
1992 specifying the streams of-the Flying and Technical
branches for induction of women in the Indian Air Force issued
under section 12 of the Air Force Act, 1950.

(2) (i) A copy of the Annual Report (Hindi and English
versions) of the Aecronautical Development Agency,
Bangalore, for the year 1991-92 alongwith Audited
Accounts.

(i) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Acronautical Development Agency, Bangalore, for the
year 1991-92.

(3) A copy of thc Registration of Multimodal Transport Operators
Rules, 1992 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 185(E) in Gazette of India dated the 20th
October, 1992 under sub-section (3) of section 30 of the
Multimodal Transportation of Goods Ordinance, 1992.

(4) A copy of the Driving Licence (Conditions for Exemption)
Rules, 1992 (Hindi and English versions) published in Notifica-
tion No. GSR 791(E) in Gazette of India dated the 30th
September, 1992 under sub-section (4) of section 212 of the
Motor Vchicles Act, 1988.

(5) () A copy of the Annual Report (Hindi and English
versions) of the Madras Dock Labour Board for the year
1991-92 along with Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions) by
the Government on the working of the Madras Dock
Labour Board for the year 1991-92.

*Laid at 2.25 P.M.



(6) A copy of the Third Supplementary Agreement (Hindi and
English versions) entered into between the President of India
and the Governor of Uttar Pradesh to partially amend and / or
modify the Principal Agreement dated the 28th February, 1976
regarding maintenance and the development of Urban Links of
National Highways under section 10 of the National Highways
Act, 1956.

(7) A copy each of the following Notifications (Hindi and English
versions) under Rule 296 of the Income-tax Act, 1961:—

(i) The Income-tax (Sixteenth Amendment) Rules, 1992
published in Notification No. S.0. 625(E) in Gazette of
India dated the 18th August, 1992.

(ii) The Income-tax (Seventeenth Amendment) Rules, 1992
published in Notification No. S.0. 697(E) in Gazette of
India dated the 21st September, 1992.

(iii) The Income-tax (Eighteenth Amendment) Rules, 1992
published in Notification No. §.0. 72%(E) in Gazette of
India dated the 30th September, 1992.

(iv) The Income-tax (Nineteenth Amendment) Rules, 1992
published in Notification No. S.0. 758(E) in Gazette of
India dated the 7th October, 1992.

(8) A copy each of the following Notifications (Hindi and English
versions) under section 159 of the Customs Act, 1962:—

(i) G.S.R. 809(E) published in Gazette of India dated the
15th October, 1992 together with an explanatory
memorandum making certain ameadments to certain

Notifications.

(ii) G.S.R. 839(E) to G.S.R. 841(E) published in Gazette of
India dated the 30th October, 1992 together with an
explanatory memorandum making certain amendments to
certain notifications so as to extend .the benefit of duty
exemption scheme to Computer software imported for
export production.



4

(iii) S.O. 538(E) published in Gazette of India dated the 22nd
July, 1992 together with an explanatory memorandum
regarding revised rates of exchange for conversion of
Swiss Francs into Indian currency or vice-versa.

(iv) S.O. 566(E) published in Gazette of India dated the 28th
July, 1992 together with an explanatory memorandum
regarding rates of exchange for conversion of certain
foreign currencies into Indian currency or vice-versa.

(v) S.0. 567(E) published in Gazette of India dated the 28th
July, 1992 together with an explanatory memorandum
regarding rates of exchange for conversion of certain
foreign currencies into Indian currency or vice-versa.

(vi) The Levy of Fees (Customs Documents) Amendment
Regulations, 1992 published in Notification No. S.0. 510,
574(E) in Gazette of India dated the 30th July, 1992
together with an explanatory memorandum.

(vii) S.0. 649(E) published in Gazette of India dated the 28th
August, 1992 together with an explanatory memorandum
regarding revised rates of exchange for conversion of
certain foreign currencies into Indian currency or vice-
versa. ’

(viii) S.O. 650(E) published in Gazette of India dated the 28th
August, 1992 together with an explanatory memorandum
regarding revised rates of exchange for conversion of
certain foreign currencies into Indian currency or vice-
versa.

(ix) S.0. 707(E) published in Gazette of India datcd the 24th
September, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice-
versa.

(x) S.O. 708(E) published in Gazette of India dated the 24th
September, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice-
versa.



(xi) S.0O. 712(E) published in Gazette of India dated the 25th
September, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice
versa.

(xii) S.0. 713(E) published in Gazette of India dated the 25th
September, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice
versa.

(xiii) S.0. 720(E) published in Gazette of India dated the 25th
September, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice
versa.

(xiv) S.O. 721(E) published in Gazette of India dated thc 25th
September, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice
versa.

(xv) S.0. 790(E) published in Gazette of India dated the 28th
October, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice

versa.

(xvi) S.0. 791(E) published in Gazette of India dated the 28th
October, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion
of certain foreign currencies into Indian currency or vice

versa.

(9) A copy of the Interest-tax (Amendment) Rules, 1992 (Hindi
and Engluh versions) published in Notification No. S.0.
652(E) in Gazette of India dated the 31st August, 1992 under
sub-section (4) of section 27 of the Interest-tax Act, 1974.



(10)

(11)

(12)

(13)
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A copy of the Securities Contracts (Regulation) Amendment
Rules, 1992 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 870(E) in Gazette of India dated the 13th
November, 1992 under sub-section (3) of section 30 of the
Securities Contracts (Regulation) Act, 1956.

A copy of the Notification No. G.S.R. 728(E) (Hindi and
English versions) published in Gazette of India dated the 14th
August, 1992 together with an explanatory memorandum
making certain amendments to Notification No. 150/81-CE,
dated the 29th July, 1981 so as to export all exciseable goods
to Bhutan under Bond without payment of duty from a
warchouse or a licenced factory, subject to certain conditions,
under sub-section (2) of section 38 of the Central Excises and
Salt Act, 1944.

A copy cach of the following Notifications (Hindi and English
versions) under sub-section (3) of section 21 of the Coinage
Act, 1906:—

(i) The Coinage (Standard Weight and Remedy of Ferritic
Stainless Steel Coin of One Rupee containing Iron 82 per
cent and Chromium 18 per cent) Rules, 1992 published in
Notification No. S$.0. 2729 in Gazette of India dated the
24th October, 1992.

(ii)) The Coinage (Standard Weight and Remedy of One
Rupee Coin containing Copper 75 per cent and Nickel 25
per cent) coined on the theme “Food and Nutrition”
Rules, 1992 published in Notification No. G.S.R. 802(E)
in Gazette of India dated the 8th October, 1992.

A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 15 of the Govern-
ment Savings Banks Act, 1873:—

(i) The National Savings Scheme (Amendment) Rules, 1992
published in Notification No. G.S.R. 752(E) in Gazcttc
of India dated th¢ 15th September, 1992.

(ii) The National Savings Scheme Rules, 1992 published in
Notification No. G.S.R. 763(E) in Gazette of India dated
the 15th September, 1992.
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(14) A copy each of the following Annual Reports (Hindi and
English versions) under sub-section (8) of section 10 of the
Banking Companies (Acquisition and Transfer of Undertak-
ings) Act, 1970 and 1980:—

(i) Report on the working and activities of the Punjab
National Bank for the year 1991-92 alongwith Accounts
and Auditor’s Report thereon.

(ii) Report on the working and activities of the Indian
Overscas Bank for the year 1991-92 alongwith Accounts
and Auditor's Report thereon.

(iii) Report on the working and activities of the Corporation
Bank for the year 1991-92 alongwith Accounts and

Auditor’s Report thereon.

(iv) Report on the working and activities of the New Bank of
India for the year 1991-92 alongwith Accounts and
Auditor's Report thereon.

(v) Report on the working and activities of the Punjab and
Sind Bank for the year 1991-92 alongwith Accounts and
Auditor’s Report thereon.

(15) A copy of the Annual Report (Hindi and English versions) of
the State Bank of Saurashtra for the year 1991-92 along with
Accounts and Auditor's Report thcreon under sub-section
(3) of section 43 of the State Bank of India (Subsidiary

Banks) Act, 1959.

(16) A copy cach of the following Notifications (Hindi and English
versions) under section 31 of the Securities and Exchange
Board of India Act, 1992:-—

(i) The Securities and Exchange Board of India (Stock
Brokers and Sub-Brokers) Rules, 1992 published in
Notification N2. §.0. 627(E) in Gazette of India dated
the 20th August, 1952 together with a corrigenda thereto
published in Gazette of India datea the 19th November,

1992.



(ii) The Securitics and Exchange Board of India (Insider
Trading) Regulations, 1992 published in Notification No.
LE/6308/92 in Gazette of India dated the 19th
November, 1992.

(iii) The Securities and Exchange Board of India (Stock-
brokers and Sub-brokers) Regulations, 1992 published in
Notification No. G.S.R. 780(E) in Gazette of India dated
the 23rd October, 1992.

(17) A copy of the Notification No. S.O. 821(E) (Hindi and
English versions) published in Gazette of India dated the Sth
November, 1992 making certain amendments in the Notifica-
tion No. S.0. 147(E) dated the 21st February, 1992, issued
under sub-section (1) of section 4 of the Securitics and
Exchange Board of India Act, 1992.

(18) A copy of the Results of the Twenty-Second Valuation (Hindi
and English versions) of the Life Insurance Corporation of
India as on the 31st March, 1992 under section 29 of the Lifc
Insurance Corporation Act, 1956.

(19) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the National Bank for Agriculture and Rural
Development for the year 1991-92 alongwith Audited
Accounts under sub-section (5) of section 48 of the
National Bank for Agriculture and Rural Devclopment
Act, 1981.

(ii) A copy of the Review (Hindi and English versions) by
Government on the working of the National Bank for
Agriculture and Rural Development for the year 1991-92.

(20) A copy of the Notification No. S.0. 1007 (Hindi and English
versions) published in Gazette of India dated the 4th April,
1992 specifying certain subject ficlds in engineering and
technology as designated trades, for Graduate and Tcchnician
Apprentices, for the purposes of the Apprentices Act, 1961
issued under scction 2 of the said Act.
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5. Reports of the Committee on the Welfare of Scheduled Castes
and Scheduled Tribes

SHRI K. PRADHANI laid on the Table a copy each (Hindi and
English versins) of the following Repoprts:

(1) Report on Study Tour of Study Group I of the Committec on
the Welfare of Scheduled Castes and Scheduled Tribes on its
visit to Guwahati, Agartala, Calcutta, Darjecling and Patna
during June-July, 1992.

(2) Report on Study Tour of Study Group-II of the Committce on
the Welfare of Scheduled castes and Scheduled Tribes on its
visit to Bombay, Cochin, Kottayam, Coimbatore, Ooty,

Mysore and Bangalore during June-July, 1992.
6. Presentation of Petition

SHRI MOHAN SINGH presented a petition signed by Shri Raghu
Thakur, Acting President, Koyla Kamgar Panchayat, Jahangirabad,
Bhopal regarding problems of contract workers working in the South

Eastern Coalfields Ltd.
7. Statements by Ministers

(1) The Minister of State for Information and Broadcasting made a
statement regarding situation arising out of the agitation by the
Doordarshan staff disrupting the work of the media and the
steps taken by the Government to resolve the'issue involved.

(2) The Minister of State in the Ministry of Parliamentary Affairs
made a statcment regarding Government Business for the week

commencing the 30th November, 1992.
8. Government Bill — Introduced
The Wild Life (Protection) Amendment Bill, 1992
9. Statement Regarding Ordinance — Laid on the Table

An cxplanatory statement (Hindi and English versions) giving
reasons for immediate legislation by the Wild Lifc (Protec-
tion) Amendment Ordinance, 1992, was laid on the Table.
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10. Discussion under Rule 193
Time allotted: 2 Hrs.
Time taken: 9 Hrs. 36 Mts.

Shri Balram Jakhar replied to discussin regarding the serious
situation affecting agriculture and farmers interests due to increase in
the prices of fertilizers and import of wheat raised by Sri Indrajit
Gupta on the 25th Novbember, 1992.

The discussion was concluded.
11. Private Members’ Bills—Introduced

(1) The Special Financial Assistance to the State of Orissa Bill,
1992, by Shri Arjun Charan Sethi.

(2) The Population Control and Family Welfare Bill, 1992, by Shri
Rajnath Sonkar Shastri.

(3) The Special Educational Facilities (For Children of Parents
Living Bclow Poverty Line) Bill, 1992, by Shri Venkateswara
D. Rao.

(4) The Constitution (Amendment) Bill, 1992, (Omission of articles
356 and 357), by Shri Venkateswara D. Rao.

(5) Thc Prohibition Bill, 1992, by Shri Venkateswara D. Rao.
(6) The Youth Welfare Bill, 1992 by Shri Venkateswara D. Rao.

(7) The Hindu Marriage (Amendment) Bill, 1992 (Amendment of
section 5, erc.), by Shri Rajnath Sonkar Shastri.

(8) The High Court of Madhya Pradesh (Establihsment of a
Permanent Bench at Raipur) Bill, 1992, by Dr. Laxminarain
Pandey.

(9) The Reservation of Posts for Women (In Government Services)
Bill, 1992, by Shrimati Bhavna Chikhalia.

(10) The Ancient Monuments and Archacological Sites and
Remains (Amendmert) Bill. S92 (Ameidment of section 5),
by Shri Syed Shahabuddin.

(11) The Foreigners (Ameudment) Bill, 1992 (Amendment of
Section 9), by Shri Syed Shahabuddin.

(12) The Use of Indian Languages in Commercial Advertisements
and on Packages of Consumer Goods Bill, 1992, by Dr. Lal
Bahadur Rawal.
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(13) The Salary, Allowances and Pension of Members of Parlia-
ment (Amendment) Bill, 1992 (Amendment of section 3), by
Shri Pawan Kumar Bansal.

(14) The Code of Criminal Procedure (Amendment) Bill, 1992
(Substitution .of new section for section 125, etc.), by Shrimati
Suseela Gopalan.

(15) The Aligarh Muslim University (Amendment) Bill, 1992
(Amendment of section 8, etc.), by Shri Syed Shahabuddin.

(16) The Public Premises (Eviction of Unauthorised Occupants)
Amendment Bill, 1992 (Amendment of section 2), by Shri
Syed Shahabuddin.

(17) The Prohibition of Capitation Fee Bill, 1992 by Shri Chitta
Basu.

12. Private Member’s Bill—Withdrawn

The Consitution (Scheduled Tribes) (Uttar Pradesh) Order (Amend-
ment) Bill, 1992 (Amendment of the Schedule), by Shri Bhagwan
Shankar Rawat.

Further discussion on the motion for consideration of the Bill
movcd on 7th August, 1992 continued.

The following members took part in the debate:—

(1) Shri Ramesh Chennithala
(2) Dr. Laxminarain Pandey
(3) Shri Nitish Kumar

(4) Shri Pcter G. Marbaniang
(5) Shri Tcj Narayan Singh
(6) Shri Dattatraya Bandaru
(7) Shri Mumtaz Ansari

(8) Shri Gopi Nath Gajapathi
(9) Shri A. Charles

(10) Shri Kabindra Purkayastha
(11) Shri Basudeb Acharia

(12) Shri V.S. Vijayaraghavan
(13) Shri Rajnath Sonker Shastri
(14) Shri Ramchandra Vecrappa
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(15) Shri Kodikkunnil Suresh
(16) Shri Dwarka Nath Das
(17) Shri Vilas Muttemwar
(18) Smt. K. Kamala Kumari

Shri Bhagwan Shankar Rawat replied to the debate.
The Bill was Withdrawn by leave of the House.
13. Private Member’s Bill—Under Consideration

The Railway Protection Force (Amendment) Bill, 1992 (Substitu-
tion of new long title for long title, etc.) by Shri Basudeb Acharia.

The motion for consideration of the Bill was moved by Shri
Basudeb Acharia. His speech was not concluded.

The discussion was nor concluded.
6 P.M.

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th November,
1992)

C. K. JAIN,
Secretary-General.

MGIP(PLUMRND—4131L5—27.11.1982.



LOK SABHA

BULLETIN—PART 1
[Bricf Rccord of Procecdings]
Monday, November 30, 1992/Agrahayana 9, 1914 (Saka)

No. 156
11 AM.
1. Starred Questions

Starred Question Nos. 81—85 were orally answered. Replies to
Starrcd Question Nos. 86—100 were laid on thc Table.
2. Unstarred Questions

Replics to Unstarred Question Nos. 921—1090 and 1092——1150
were laid on the Table.
*3. Paper laid on the Table

The following paper was laid on the Table:—

A copy of thc Notification No. G.S.R. 730(E) (Hindi and English
versions) published in Gazette of India dated the 19th August, 1992
containing corrigendum (English version only) to the Notification No.
G.S.R. 587(E) publishcd in Gazctte of India dated the 10th June,
1992 issucd under scction 7 of the Indian Telegraph Act, 1961.

4. Message from Rajya Sabha

Sccrctary-General reportcd a message from Rajya Sabha that at its
sitting hcld on thc 26th November, 1992, Rajya Sabha passed the
SAARC Convention (Suppression of Terrorism) Bill, 1992.

5. Bill passed by Rajya Sabha—Laid on the Table
The SAARC Convention (Suppression of Terrorism) Bill, 1992.

“Lad at 117 PM.



6. Statement by Minister

The Deputy Minister in the Ministry of Human Rcsource Devclop-
ment made a statement regarding enhancement of assistance to
artistes and voluntary agencies in the ficld of performing arts.

7. Government Bill—Introduced

The Interest on Delayed Payments to Small Scale and Ancillary
Industrial Undertakings Bill, 1992.

8. Statement Regarding Ordinance—Laid on the Table
An explanatory statcment (Hindi and English vcrsions) giving
recasons for immediate legislation by thc Intercst on Dclaycd Pay-

ments to Small and Ancillary Industrial Undcrtakings Ordinance,
1992, was laid on the Table.

9. Government Bills—Introduced

(1) The Narional Thermal Power Corporation Limited, the National
Hydroelectric Power Corporation Limited and the North-Easiern
Electric Power Corporation Limited (Acquisition and Transfer
of Power Transmission Systems) Bill, 1992.

(2) The Delhi Development (Amendment) Bill, 1992.

10. Statement Regarding Ordinance—Laid on the Table

An cxplanatory statement (Hindi and English versions) giving
reasons for immediatc legislation by the Delhi Development (Amend-
ment) Ordinance, 1992, was laid on the Tablec.

11. Government Bills—Introduced
(1) The Representation of the People (Amendment) Bill, 1992.

(2) The Industrial Finance Corporation (Transfer of Undertakings
and Repeal) Bill, 1992.

12. Statement Regarding Ordinance—Laid on the Table

An explanatory statement (Hindi and English versions) giving
rcasons for immediate legislation by the Industrial Financc Corpora-
tion (Transfer of Undertakings and Repeal) Ordinance, 1992, was
laid on Table.

13. Matters under Rule 377

* (1) Kumari Frida Topno raised a matter regarding need to transfer
Birsa Maidan in Rourkela to Birsa Munda Statue Committee
presently in possession of Rourkela Steel Plant.
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(2) Smt. Kersharbhai Sonajirao Kshirasagar raised a matter regard-
ing need to set up ‘Marathwada Vikas Mandal’ early.

(3) Shri R. Surender Reddy raised a matter regarding need to
grant maximum licences to Andhra Pradesh for setting up
Sugar Industries.

(4) Dr. K.D. Jeswani raised a matter regarding need for another
Regional Passport office at Nadiad in Gujarat.

(5) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raised a matter
rcgarding need to give subsidy to Uttar Pradcsh Government
for transporting food grains under Public Distribution System
to hilly areas of Uttar Pradesh.

(6) Dr. Asim Bala raiscd a matter regarding need for electronic
i tclephone facilitics in Champahati, South 24 Parganas, West
Bengal and bring it under Calcutta Telephone Exchange.
(7) Shri K.P. Singh Dco raised a matter regarding need to take
immediate steps to protect the interests of migrant workers
from Orissa working at different sites at Ghaziabad, Uttar
Pradesh.
(8) Shri Harikcwal Prasad raised a matter regarding need for early
construction of Bagaha-Chhitauni Railway Bridge, Bihar.

(Lok Sabha adjourned ar 1.26 P.M. and re-assembled at 2.34 P.M.)

14. Government Bill—Passed
Time allotted : 1 Hr.
Time taken : 2 Hrs. 44 Mts.

The Advocates (Amendment) Bill, 1992

Discussion on thc motion for consideration of the Bill moved by
Shri H.R. Bhardwaj and amendments thereto moved on the 26th

November, 1992, continued.
’ The following members took part in the debate:—

(1) Shri Sycd Shahabuddin

(2) Shri Kamla Mishra Madhukar
(3) Shri Pawan Kumar Bansal
(4) Shri Rajcndra Kumar Sharma
(5) Shri P.C. Thomas

(6) Shri Santosh Kumar Gangwar
(7) Shri Girdhari Lal Bhargava



Shri H.R. Bhardwaj replicd to the debate.

All the amendments moved by Sarvashri Mohan Singh, Girdhari
Lal Bhargava and Rasa Singh Rawat were negatived.

The maqtion for consideration was adopted and clausc-by-clause
considcration of thc Bill was taken up.

Clauses 2 to 9 were adopted.

Clausc 1, thc Enacting Formula and the Long Title were also
adoptcd.

The motion that the Bill bc passed was moved by Shri H.R.
Bhardwaj.

The motion was adopted and the Bill was passed.

15. Government Bill—Under Consideration
Time allotted : 1 Hr.
Time taken : 2 Hrs. 10 Mts.

The Passports (Amendment) Bill, 1992

The motion for consideration of the Bill was moved by Shri R.L.
Bhatia.

Two amendments for circulation of the Bill for the purpose of
cliciting opinion thcrcon were moved by Sarvashri Girdhari Lal
Bhargava and Mohan Singh.

Thc following members took part in the debate:—
(1) Shri Ram Kapsc
(2) Shri A. Charlcs
(3) Shri Mohan Singh
(4) Dr. Sudhir Ray
(5) Shri K. Muralcedharan
(6) Prof. Prem Dhumal
(7) Shri Vishwa Nath Shastri
(8) Shri Rajesh Kumar
(9) Shri Pius Tirkey
(10) Shri Chitta Basu
(11) Shri Oscar Fernandes
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(12) Shri S.S.R. Rajcndrakumar

(13) Dr. Laxminarain Pandcy

(14) Shri Ramcsh Chennithala

(15) Md. Ali Ashraf Fatmi

(16) Shri Sriballav Panigrahi

(17) Shri Kodikkunnil Surcsh

(18) Shri V. Dhananjaya Kumar (Speech unfinished)

The discussion' was not concluded.

6 PM.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st December,
1992)

C. K. JAIN,
Secrerary-General.

MGIP(PLUMRND—4166L5—30-11-82.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings)

Tucsday, December 1, 1992/Agrahayana 10, 1914 (Saka)

No. 157

11 AM.
1. Starred Questions
Starrcd Question Nos. 101—104, 106 and 107 were orally ans-

wercd. Replies to Starred Question Nos. 105 and 108—120 were laid.
on the Table.

2. Unstarred Questions

(i) Replics to Unstarred Question Nos. 1151—1231, 1233—1268,
1270—1295 and 1297—1386 were laid on the Table.

(ii) A statcment by the Minister of Human Resource Development
corrccting the reply given on 14 July, 1992 to Unstarred Question
No. 1042 rcgarding birth anniversary of Emperor Akbar was also 1aid.
on thc Table.

*3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Environment (Protection) Seventh Amendment
Rulcs, 1992 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 825(E) in Gazette of India dated the 23rd
October, 1992 under section 26 of the¢ Environment (Protec-
tion) Act, 1986.

*Laid at 2.25 P.M.
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(2) A copy of the Railway Protcction Force (Amendment) Rules,
1992 (Hindi and English versions) published in Notification No.
G.S.R. 374 in Gazettc of India dated the 8th August, 1992
under sub-scction (3) of section 21 of the Railway Protection

Force Act, 1957. ~

(3) A copy of the Rcport (Hindi and English versions) on the
progress made in the intake of Scheduled Castes and Scheduled
Tribes against vacancies reserved for them in Recruitment and
Promotion Catcgorics on the Railways for the year ending on
the 31st March, 1991.

(4) A copy of the Indian Mcdical Council (Amendment) Rules,
1992 (Hindi and English versions) published in Notification No.
S.0. 2621 in Gazcttc of India dated the 10th October, 199

under sub-scction (2) of scction 32 of the Indian Medica
Council Act, 1956.

(5) (i) A copy of thc Annual Report (Hindi and English versions)
of thc Intcrnational FKustitutc for Population Sciences,

Bombay, for the ycar 1990-91 alongwith Audited Ac-
counts.

(i) A copy of thc Review (Hindi and English versions) by the
Govcrnment on the working of the International Institute
for Population Scienccs, Bombay, for the year 1990-91.

(i) A copy of thc Inspection Rcport (Hindi and English
versions) on the Accounts of the International Institute for
Population Scicnces, Bombay, for the ycar 1990-91.

(6) A statcment (Hindi and English versions) showing reasons for
dclay in laying the papers mentioned at (5) above.

(7) (i) A copy of the Annual Report (Hindi and English vérsions) 9
of thc Mahatma Gandhi Institute of Mcdical Scicnces and

Kasturba Hospital, Scvagram, for the year 1991-92 along-
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the
Government on the working of the Mahatma Gandhi

Institutc of Mecdical Scicnces and Kasturba Hospital,
Scvagram, for thc ycar 1991-92.
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(8) (a) (i) A copy of the Annual Rcport (Hindi and English
versions) of the Indian Institute of Technology,
Kanpur, for the ycar 1990-91.
. (ii) A copy of the Revicw (Hindi and English vcrsions) by
thec Government on the working of the Indian Institute
of Technology, Kanpur, for the ycar 1990-91.

(b) A copy of the Annual Accounts (Hindi and English
versions) of the Indian Institute of Technology, Kanpur,
for thc ycar 1990-91 together with Audit Report thercon
under sub-section (4) of section 23 of the Institute of
Tcchnology Act, 1961.

— (9) A statcment (Hindi and English versions) showing reasons for

W dclay in laying thc papers mentioned at (8) above.
(10) (i) A copy of thc Annual Report (Hindi and English versions)
of thec Banaras Hindu University, Varanasi, for the ycar
1990-91.

(ii) A copy of the Review (Hindi and English versions) by the
Government on the working of the Banaras Hindu Univer-
sity, Varanasi, for the ycar 1990-91.

(11) A statcment (Hindi and English versions) showing reasons for
dclay in laying the papers mcntioned at (10) above.

(12) A copy of the Annual Accounts (Hindi and English versions)
of thc Jawahar Lal Nchru University for the year 1990-91
togcther with Audit Report thercon.

(13) A statcment (Hindi and English versions) showing rcasons for
dclay in laying thc papers mentioncd at (12) above.

4. Message from Rajya Sabha

3 Sccrctary-Gencral rcported a message from ‘Rajya Sabha that at its
sitting hcld on the 26th November, 1992, Rajya Sabha passed with
amcndments the National Highways (Amendment) Bill, 1992, which
had been passcd by Lok Sabha on thc 20th August, 1992 and
rcturncd the bill with the rcquest that the concurrence of the Lok

Sabha to thc amendmcents be communicated to Rajya Sabha.

S. Bill as amended by Rajya Sabha—laid on the Table

Sccrctary-Genceral laid on the Table the National Highways

(Amendment) Bill, 1992 as rcturncd by Rajya Sabha with amend-

mcents.
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6. Report of the Committee on Agriculture

SHRI J. CHOKKA RAO presented the Fifth Report (Hindi and
English versions) of the Committee on Agriculture on ‘Dryland
Farming and Watcrshed Management in Rainfcd Areas’.

7. Reports and Minutes of the Committee on papers laid on the Table

SHRI CHHEDI PASWAN presented the Fifth and Sixth Reports
(Hindi and English versions) of the Committee on Papers laid on the
Tablc and Minutes of sittings of the Committec relating thercto.
8. Statement by Minister

The Minister of Human Resource Development made a statcment
regarding report on Jamia Millia Islamia submitted by a Group of
Emincnt Persons under the Chairmanship of Mr. Justice (Rctd.)
M.M. Ismail, former Chief Justice, Madras High Court.

9. Motions for Elections to Committees
(1) SHRI M.L. FOTEDAR moved the following motion:—
“That in pursuance of Rule 3(b) read with Rule 4(b) of the
rules of the North Eastern Indira Gandhi Regional Institutc of
Hcalth and Mcdical Scicnces, Shillong, the members of this
House do proceed to elect, in such manner as the Speaker may
dircct, onc member from among themselves to serve as a
member of the Governing Council of North Eastern Indira
Gandhi Rcgional Institute of Health and Medical Scicnces,
Shillong, subject to the other provisions of the said Rules.”
The motion was adopted.

(2) SHRI M.L. FOTEDAR moved the following motion:—

“That in pursuance of sub-scction (1)(0) of Scction 3 rcad
with the section 6(4) of the Indian Nursing Council Act, 1947,
the members of this House do procecd to clect, in such manner
as thc Speaker may direct, one member from among thcmsclves
to scrve as a m%mbcr of the Indian Nursing Council, Ncw
Dethi, for the reminder of the term i.c. upto 20.8.1996, subject
to the other provisions of the said Act vice Kumari Sclja
resigned from the Council.”

The motion was adopted.

10. Government Bill—Introduced

The High Court and Supreme Court Judges (Conditions of Service)
Amendment Bill, 1992.



11. Matters under Rule 377

(1) Shri K.M. Mathcw raiscd a mattcr rcgarding nced to provide
maximum assistancc to the people of Idukki and Pathanathitta
districts of Kcrala affcctcd by hecavy rains.

(2) Shri Sudhir Sawant raiscd a matter regarding nced to sanction
Low Powcr T.V. Transmitters for Gangeshwar, Lanja and Rajapur
Tchsils of Maharashtra.

(3) Shr Prithviraj D. Chavan raiscd a matter rcgarding nccd to
aw'd Padmashrcc to late _hri Kashaba Jadhav, wrestler of intcrna-
tional rcputc and providc financial assistancc to his widow.

(4) Dr. Lal Bahadur Rawal raiscd a matter rcgarding nced for
carly clcarance to the proposal for sctting up of Aromatics complex
at Salempur, Aligarh, Uttar Pradcsh.

(5) Smt. Vasundhara Rajc raiscd a matter rcgarding nced to
cxpedite conversion of ccrtain mctergauge railway lincs into broad-
guage in Rajasthan during the 8th Plan period.

(6) Shri Chhedi Paswan raiscd a matter regarding nced for carly
completion of Durgawati Water Reservoir Project in Rohtas district,
Bihar.

(7) Shri Sanat Kumar Mandal raiscd a matter rcgarding nced to
check Bangladeshi infiltrators from across the border.

(Lok Sabha adjourned at 1.18 P.M. and re-assembled ar 2.25 P.M.)
12. Government Bill—Passed
Time allotted : 1 Hr.
Timc taken : 4 Hrs. 24 Mts.
The Passports (Amendment) Bill, 1992

Discussion on thc motion for considcration of the Bill moved by
Shri R.L. Bhatia and amcndmcents thceroto moved on the 30th
November, 1992, commcnced.

The following members took part in the debate:—

(1) Shri V. Dhananjaya Kumar
(2) Shri Ayub Khan

(3) Shri Sycd Shahabuddin

(4) Dr. Asim Bala

(5) Shri Kamla Mishra Madhukar



(6) Shri Sobhanadrceswara Rao Vadde
(7) Shri P.M. Sayccd
(8) Shri Anna Joshi
(9) Smt. Susccld Gopalan
(10) Dr. C. Silvera .
(11) Shri Rajendra Kumar Sharma
(12) Shri P.C. Chacko
(13) Shri K.M. Mathew
(13) Smt. Girija Dcvi
(15) Shri K.P. Singh Dco
(16) Shri Mani Shankar Aiyar
(17) Shri Girdhari Lal Bhargava
(18) Shri Sunil Dutt
(19) Shri Nitish Kumar
(20) Shri Mrutyunjaya Nayak
(21) Shri Ebrahim Sulaiman Sait
(22) Shri Buta Singh
Shri R.L. Bhatia replicd to thec dcbate.
Both thc amendments moved by Sarvashri Girdhari Lal Bhargava
and Mohan Singh werc withdrawn by Icave of the House.
The motion for considcration of the Bill was adopted and clause-
by-cluusc considcration of the Bill was taken up.
Clauscs 2 to 10 werc adopted.
Clausc 1, the Enacting Formula and the Long Title were also
adopted.
The motion that the Bill be passcd was moved by Shri R.L. Bhatia.
The motion was adopted and the Bill was passed.
*13. Government Bill—upder consideration
Timc rccommended by BAC (item Nos. 13 & 15) : 5 Hrs.
Time taken : 2 Hrs. 19 Mts.
Balance : 2 Hrs. 41 Mts.
The Constitution (Seventy-second Amendment) Bill, 1991 (Insertion
of new part IX) as reported by Joint Committee.
Thc motion for éonsideration of the Bill was moved by Shri G.
Venkat Swamy.

The discussion was not concluded.

*Discussed together.



14. Motion under Rule 388

Smt. Shcila Kaul moved the foHowing motion:—

*That this House do suspend the proviso to Rule 66 of the Rules
of Proccdurc and Conduct of Busincss in Lok Sabha in its
application to the motion for taking into considcration and
passing of the Constitution (Scventy-third Amendment) Bill,
1991, as rcported by the Joint Committee in as much as it is
dependcent upon the Constitution (Scventy-sccond Amendment)
Bill, 1991, as rcportcd by the Joint Committce.”

Thc motion was adopted.

*15. Government Bill—under considertion

The Constitution (Seventy-third Amendment) Bill, 1991 (Insertion of
new Part IXA), as reported by Joint Committee

The motion for considcration of the Bill was moved by Shrimati
Sheila Kaul.

The following members took part in the combincd dcbate on the
motions for considcration of the Constitution (72nd and 73rd Amend-
mcnt) Bills:—

(1) Shri Kashiram Rana

(2) Shri Pawan Kumar Bansal

(3) Shri Mohan Singh

(4) Shri Anil Basu (Speech unfinished)

The discussion was not concludcd.

**16. Report of Business Advisory Committee

Dr. Laxminarain Pandcy prescnted the Twenty-third Report of
Business Advisory Committce.

7 P.M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd
December, 1992)

C.K. JAIN,
Secretary-General.

*Discussed together.
*"At 5.59 P.M.
MGIP(PLU)MRND—4205L56—1-12.03.



LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Wednesday, December 2, 1992/Agrahayana 11, 1914 (Saka)

No. 158
11 AM.
1. Questions
(i) Duc to interruptions in the House, Starred Questions could not

(i)

be called for oral answer. SQ. Nos. 121—140 put dowa in the
Order Paper for the day were, thegefore, treated as Unstarred
and their answers together with the answers to the Unstarred
Question Nos. 1387—142¢, 1428, 1430—1448, 1450—1462,
1464—1482, 1484—1551, 1553—1569, 1571—1597, 1599—1618
and 1620—1622 will be printed in the Official Report for the
day.

A statement by the Minister of State for Planning and
Programme Implementation correcting the reply given on
August 5. 1992 to Unstarred Question No. 4305 regarding
Educated and Uneducated Unemployed Persons was also
trcated as laid on the Table.

(Lok Sabha adjourned at 11.25 A.M. and re-assembled at 2 P.M.)
*2. Papers laid on the Table
The following papers were laid on the Table:—

(1)

A copy of the Report (Hindi and English versions) of the
Comptroller and Auditor General of India—Union Govern-
ment — (No. 18 of 1991) (Commercial) — Oil and Natural Gas
Commission — Inventory Control.under article 151(1) of the
Constitution.

*Laid at 2.44 P.M.
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(ii)

2

A copy of the Annual Rcport (Hindi and English
versions) of the Institutc of Applied Manpower Research,
New ‘Delhi, for the year 1991-92 alongwith Audited
Accounts.

A copy of the Review (Hindi and English versions) by
the Government on the working of the Institutc of
Appliecd Manpower Research, New Delhi, for the year
1991-92.

(3) A copy of the Registration of Electors (Amendment) Rules,
1992 (Hindi and English vcrsions) published in Notification No.

S.0.

S537(E) in Gazette of India dated the 22nd July, 1992

under sub-scction (3) of scction 28 of the Representation of the
People Act, 1950.

(4) A copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre

(i)

(iif)

(iv)

)

(vi)

Strength) Ninth Amendment Regulations, 1992 published
in Notification No. G.S.R. 404 in Gazctte of India dated
the 12th September, 1992.

The Indian Administrative Service (Pay) Eighth Amend-
ment Rules, 1992 published in Notification No. G.S.R.
405 in Cazette of India dated the 12th Scptember., 1992.

The Indian Administrative Service (Fixation of Cadre
Strength) Tenth Amendment Regulations, 1992 published
in Notification No. G.S.R 406 in Gazctie of India dated
the 12th Scptember, 1992,

The Indian Administrative Service (Pay) Ninth Amend-
ment Rules, 1992 published in Notification No. G.S.R.
407 in Gazette of India dated the 12th September, 1992.

The Indian Administrative Service (Pay) Tenth Amcnd-
ment Rules, 1992 published in Notification No. G.S.R.
413 in Gazette of Inc'u dated the 19th September, 1992.

The Indian Police Service (Fixation of Cadre Strength)
Seventh Amcndment Regulations, 1992 published in
Notification No. G.S.R. 411 in Gazette of India dated
the 19th September, 1992,



(5)

(6)

(vii)

(viii)

(1x)

(x)

(xi)

(1)

(i)

(1)

(i)

The Indian Police Service (Pay) Fourth Amendment
Rules, 1992 published in Notification No. G.S.R. 412 in
Gazcette of India dated the 19th September, 1992.

The Indian Administrative Service (Fixation of Cadre
Strength) Eleventh Amendment Regulations, 1992 pub-
lished in Notification No. G.S.R. 438 in Gazette of India
dated the 3rd October, 1992.

The Indian Administrative Service (Pay) Eleventh
Amendment Rules, 1992 published in Notification No.
G.S.R. 449 in Gazette of India dated the 10th October,
1992.

The Indian Administrative Service (Fixation of Cadre
Strength) Twclfth Amendment Rcgulations, 1992 pub-
lished in Notification No. G.S.R. 450 in Gazettc of India
dated the 10th October, 1992.

The All India Scrvices (Leave) Amendment Rules, 1992
published in Notification No. G.S.R. 422 in Gazette of
India dated the 26th Scptcmber, 1992.

A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Public Administration,
New Declhi, for thc ycar 1991-92 alongwith Auditcd
Accounts.

A copy of the Review (Hindi and English versions) by
thec Government on the working of the Indian Institutc of
Public Administration, New Declhi, for the ycar 1991-92.

A copy of thc Annual Report (Hindi and English
versions) of the Centre for Matcrials for Elcctronics
Tcchnology. Declbi, for the year 1990-91 alongwith
Audited Accounts.

A statement (Hindi and English versions) rcgarding
Review by the Government on the working of the Centre
for Matcrials for Elcctronics Technology, Dclhi, for the
ycar 1990-91.

(7) A statcment (Hindi and English versions) showing rcasons for
dclay in laying thc papcrs mcntioned at (6) above.



(8) A copy of the Coffee (Amendment) Rules, 1992 (Hindi and
English versions) published in Notification No. G.S.R. 317 in
Gazette of India dated the 11th July, 1992 under sub-section
(3) of section 48 of thc Coffec Act, 1942

(9) A copy of the Audit Report (Hindi and English versions) on
the Genceral Fund Accounts of the Coffcc Board for the year
1990-91.

(10) A statement (Hindi and English versions) showing rcasons for
delay in laying' the papers mentioned at (9) above.

(11) A copy of the Trade and Mecrchandise Marks (Amendment)
Rules, 1992 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 770(E) in Gazcttc of India dated the 18th
September, 1992 under scction 134 of the Trade and Merchan-
dise Marks Act, 1958.

(12) A copy.cach of the following papers (Hindi and English
versions) under sub-scction (1) of section 619A of thc Com-
panies Act, 1956:—

(i) Review by the Government on thc working of the
Spices Trading Corporation Limited, Bangalore, for the
year 1991-92.

(i) Annual Report of thc Spices Trading Corporation
Limited, Bangalore, for the year 1991-92 along with

Audited Accounts and comments of the Comptroller
and Auditor General thercon.

(13) (i) A copy of the Annual Report (Hindi and English
versions) of the Council for Leathcr Exports, Madras,
for the year 1991-92 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by
the Government on the working of the Council for
Lcather Exports, Madras, for the ycar 1991-92.

3. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha that at its
sitting held on the 30th November, 1992, Rajya Sabha agrced without
any amendment to the Citizenship (Amendment) Bill, 1992, passed
by Lok Sabha on the 24th November, 1992.
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4. Motion for Election to Committee
Prof. P.J. Kurien moved the following motion:—

“That in pursuance of Section 4(3)(c) of the Marine Products
Export Development Authority Act, 1972, the members of this
Housc do proceed to elect, in such. manner as the Speaker may
direct, two mcmbers from among themselves to scrve as
members of the Marine Products Export Development Autho-
rity, subject to other provisions of the said Act.”

The motion was adopted.

S. Motion regarding Twenty-third Report of Business Advisory Com-
mittee

Shri P.R. Kumaramangalam moved the following motion:—

“That this House do agrcc with thc Twenty-third Report of
the Busincss Advisory Committec prescnted to the Housc on
the 1st Dccember, 1992."

The motion was adopted.
6. Matters under Rule 377

(1) Shri Anantrao Dcshmukh raiscd a matter regarding nccd for
carly relcasc of amount duc to Maharashtra Government from
Ccentral Road Fund.

(2) Shri V.S. Vijayaraghavan raised a matter regarding necd to give
clearance to thc proposal of Kcrala Government for setting up a
Natural Gas Grid.

(3) Shri Pawan Kumar Bansal raiscd a matter regarding need to sct
up an intcrnational airport at Chandigarh.

(4) Shri Ram Tahal Choudhary raiscd a matter rcgarding nced for
carly relcasc of sanctioncd funds to HEC, Ranchi, Bihar.

(5) Md. Ali Ashraf Fatmi raised a matter regarding need to convert
Darbhanga-Forbesganj road in Bihar into National Highway.

(6) Shri Tcj Narain Singh raiscd a mattcr regarding need for filling
up of vacant posts of SC/ST quota in Central Government immedi-

ately.



(7) Shri P.C. Thomas raised a matter regarding need to amend

Motor Vehicle Act with the provision of morc powers to Regional
Transport Authorities.

7. Government Bills—Under Consideration

Time allotted : S Hrs.
Tithe taken : 6 Hrs. 27 Mts.

*(1) Thc Constitution (Scventy-second Amendment) Bill, 1991
(Insertion of new part 1X) as reported by Joint Committee.

*(2) The Constitution (Seventy-third Amcndment) Bill, 1991
(Insertion of new part 1XA) as reported by Joint Committee.

Combined discussion on thc motions for consideration of Bills at
(1) and (2) above moved by Shri G. Venkat Swamy and Smt. Shcila
Kaul respectively on the 1st Dccember, 1992, continued.

The following mcembers took part in the combined debatc:—

(1) Shri Anil Basu

(2) Shri Mani Shankar Aiyar
(3) Shri Nitish Kumar

(4) Shri Vishwa Nath Shastri
(S) Shri Kalka Das

(6) Shri Ramnihorc Rai

(7) Shri Thangka Balu

(8) Shri P.G. Narayanan

(9) Shri Rajesh Kumar

(10) Dr. Dcbi Prosad Pal
(11) Prof. Rasa Singh Rawat
(12) Shri Sycd Shahabuddin
(13) Shri D.K. Naikar

(14) Shri S.B. Sidnal

*Discussed together.
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(15) Shri Ramashray Prasad Singh

(16) Shri Pius Tirkey

(17) Shri Bhupinder Singh Hooda

(18) Shri Rameshwar Patidar

(19) Shri Mumtaz Ansari

(20) Shri Sharad Dighe

(21) Shri V. Dhananjaya Kumar

(22) Shri Sobhanadreeswara Rao Vaddc (Speech unfinished)

The discussion was not concluded.

7.04 P.M.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd December,
1992)

C.K. JAIN,
Secretary-General.

MGIP(PLU)MRND—42441 S—02-12-92.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proccedings]

Thursday, December 3, 1992/Agrahayana 12, 1914 (Saka)

No. 159

11 AM.
1. Starred Questions

Starred Question Nos. 141—144 were orally answercd. Replies to
Starred Question Nos. 145—160 werc laid on the Table.

2. Unstarred Questions

Replies to Unstarred Question Nos. 1623—1679, 1681—1795,
1797—1823 and 1825—1855 were laid on the Table.
*3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English
versions) under section 619A of the Companies Act, 1956:—

(a) (1) Review by the Government on the working of the
Kcrala Agro Industries Corporation Limited, Trivan-
drum, for the ‘year 1990-91.

(ii)) Annual Report of the Kerala Agro Industrics Corpora-
tion Limited, Trivandrum, for the ycar 1990-91 along
with Audited Accounts and comments of thc Comptrol-
ler and Auditor General thereon.

(b) (i) Review by the Government on the working of the
Assam  Agro-Industries Development  Corporation
Limited, Guwahati, for the year 1981-82.

1
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(ii) Annual Report of the Assam Agro-Industries Develop-
ment Corporation Limited, Guwahati, for the year
1981-82 along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(c) (i) Review by the Government on